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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Execution No. 32/2026
In
Original Application No. 563/2025

In the matter of:
Mohammed Faris ...Applicant

Versus

Govt. Of NCT of Delhi & Ors. ...Respondent

ACTION TAKEN REPORT ON BEHALF OF DELHI
POLLUTON CONTROL COMMITTEE (RESPONDENT NO. 4)
IN COMPLAINCE WITH THIS HON'BLE TRIBUNAL’S
ORDERS DATED 14.11.2025 & 06.05.2026.

I, Dr. Siddhartha Gautam, Sr. Environmental Engineer, Delhi Pollution
Control Committee, 3™ Floor, Block-I, IT Park, Shastri Park, Delhi-
110053, do hereby solemnly affirm and state as under:

1. That, I am working as Sr. Environmental Engineer, Delhi Pollution

Control Committee and am conversant with the facts of the present

case on the basis of record maintained by Delhi Pollution Control
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asked to consider the complaint of the applicant, and to take the

action in accordance with existing law.

3. That the applicant had filed EA to implement the order dated
14.11.2025 passed by This Hon'ble Tribunal. This Hon’ble Tribunal
vide order dated 06.05.2026 pleased to issue notice to the answering

respondent on the EA.

4. That the applicant had alleged that the Respondent No. 2 is
unauthorisedly operating motor vehicle garage/auto workshop and
washing centre at T-353, Ground Floor, Ahata Kidara, Idgah Road,
Delhi-110006, which is a residential area.

5. That DPCC on 02.03.2026 conducted a field inspection of alleged
site to know the ground situations. Following are the observations
made during the inspection:

a). M/s Fardeen Auto Workshop found operational, which is
run by Mr. Fardeen (8595726529) at T-353, Ground Floor,
Ahata Kidara, Idgah Road, Delhi-110006.

b). The unit is engaged in the activity of Two-Wheeler
service & repairing workshop with washing.

¢). Unit does not have Consent to Operate (CTO) from
DPCC.

d). No ETP found installed, and waste water is being
discharged in public sewer without any treatment.

¢). Unit found violating HMW Rules, 2016.

The premises is in residential/ non-conforming area, as per

os N7

RAJ KR.GULATI

Appointsd by

Govtof NCT of Delnt 2

Reg. No. 010/06 /~.
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Copy of inspection report dated 02.03.2026 along with
photographs taken during the inspection is annexed

herewith and marked as ANNEXURE 1 (Colly).

6. That the unit is being operated in non-conforming area therefore a
letter dated 13.03.2026 was issued to the Commissioner- Municipal
Corporation of Delhi (MCD), requesting to take appropriate action
and submit an Action Taken Report at the earliest. Copy of Letter
issued to MCD dated 13.03.2026 is annexed herewith as
ANNEXURE 2. Response/ ATR from MCD is still awaited.

7. That, DPCC issued Show Cause Notice (SCN) on 15.05.2026 for
imposition of Environmental Damage Compensation (EDC) of Rs.
12,25,000/- (Rupees Twelve Lakh Twenty-Five Thousand Only),
granting 15 days’ time to submit the response. The EDC was
calculated on the basis of DPCC policy dated 30.03.2022, for the
offence of operating without pollution control device, without
having consent and violating the HWM rules. Copy of the Show
Cause Notice (SCN) dated 15.05.2026 is enclosed herewith as
ANNXURE-3.

_ INDUSTRIES IN NON-CONFORMING AREAS IN DELHI
? N %wﬂh regard to closure of the illegal units from the residential /
LA qu:g"oﬁformmg areas, the Hon’ble Supreme Court has passed an

%
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4618}. As per the order, all industrial units that have come up in
residential / non-conforming areas in Delhi on or after 1st August,
1990 shall close down. Hon’ble Supreme Court has also constituted
a Monitoring Committee comprising of:

(1)  Chief Secretary of Delhi

(i1)) Commissioner of Police, Delhi

(iii) Commissioner, Municipal Corporation of Delhi and

(iv)  Vice-Chairman of Delhi Development Authority.

It would, however, be open to the aforesaid members of the
Monitoring Committee to appoint responsible officers subordinate to
them to oversee and ensure compliance of the directions contained in
the judgment. Commissioner of Industries-GNCTD is working as a
Nodal Officer on behalf of the Hon’ble Supreme Court Monitoring
Committee as constituted by the Hon’ble Supreme Court of India in
the order dated 07.05.2004.

Further, the Hon'ble Supreme Court vide its order dated 13.12.1995
(ANNEXURE-4) in the above-mentioned matter-imposed restriction
on the authorities to not to grant any license/ permission in non-

conforming/ residential areas.

That, DPCC has maintained its consistent practice by not granting
any consent to any industrial unit which is to be setup or is operating
from non-conforming areas of Delhi without the permission of High-
Power Committee. Since there is a legal prohibition under MDP-
2021/ MPD-2001 in addition to Hon'ble Apex Court directives, as
per which industrial activity cannot be carried on or started in a non-
conforming area, granting any consent by DPCC to any such
industrial unit would amount to granting permission to such unit to
run or operate which is illegal and prohibited under Master Plan of

LE?QA! KR.GULAT &1

U}( A{}()ﬁﬂ?ﬁiq@p f-@g}mng area on the basis of such Consent, since no consent is

‘*}1()/"*—-. P
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being granted by DPCC in non-conforming areas where the
industrial activity is prohibited.

It 1s most respectfully submitted that in non-conforming areas,
stoppage and further illegal industrial operations can be ensured by
refusing industrial electricity connection or industrial water
connection by the electricity companies or DJB because such
industrial activity is prohibited in the said non-conforming area in
terms of MDP-2021 and Zonal Development Plan.

That the Chief Secretary, Delhi has taken a meeting on 08.12.2010,
wherein it was decided that action on industries operating in non-
conforming areas and violating Master Plan will be taken under the
Delhi Development Act by DDA in development area and MCD in
other areas. This decision was reiterated again in the meeting held on
04.08.2015. The copy of the Minutes of the meeting dated
04.08.2015 is enclosed herewith as ANNEXURE-S5.

9. That moreover, the Hon'ble High Court of Delhi in W.P.(C)
4349/2017 titled as “Court On Its Own Motion versus Government
Of NCT Of Delhi & Others” on 05.08.2019 while passing detailed
order on the issue of continuation to use of premises for non-
conforming activities specifically ordered:

‘... We also direct the Delhi Pollution Control Committee to
bring to the notice of Delhi Development Authority, North Delhi
Municipal Corporation, East Delhi Municipal Corporation and
South Delhi Municipal Corporations, if any industrial units are
running their industry in nonconforming area and causing
pollution beyond permissible norms, so that proper actions can

£ ih be initiated by these authorities against these industries to stop

Ap minted by
. Godt ofNCT of Dehi
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10.That, the Hon'ble Supreme Court vide its order dated 04.11.2019
(ANNEXURE-7) in the aforementioned matter specifically casted

the responsibility on Zonal Deputy Commissioner regarding
operation of illegal industry in non-conforming area in following
manner:

“.... Let a clear dffidavit be filed with respect to the closing of
the industrial units which are objectionable and we saddle the
responsibility of compliance of the order upon the respective
Zonal Deputy Commissioners of the Municipal Corporations.
They shall be personally liable, in case any industrial unit is
Jound to be running, not only in the law of torts but also for
violating the order passed by this Court and they shall be liable
to be proceeded with under the Contempt of Court Act. In case
any unit is found to be running in violation of the Court’s order
in future.”

11.In view of the position of law and facts as explained above, closure
of the industry in non-conforming areas lies with Zonal Deputy

Commissioners of the Municipal Corporation.

12. That the delay in filing the present report was neither intentional nor
wilful. Tt is respectfully submitted that during the relevant period, the
officers and staff of the Delhi Pollution Control Committee (DPCC)
were extensively engaged in inspections, monitoring, and
compliance activities relating to the implementation of the Graded
Response Action Plan (GRAP). Owing to the said official exigencies

and administrative workload, some delay occurred in taking the

Govt.of NCT of Bel‘:% g
Reg. Mo 008 /o §
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13.1t is further submitted that the delay was purely inadvertent and
occurred on account of bona fide administrative circumstances,
without any deliberate intention to disobey or disregard the orders of
this Hon’ble Tribunal. The answering Respondents hold the utmost
respect for the directions passed by this Hon’ble Tribunal and
undertake to comply with the same in letter as well as spirit within

the stipulated time.

14.In view of the above, it is most respectfully prayed that the Hon’ble

Tribunal may take a lenient view in the matter.

15.That, the present affidavit is being filed for the kind perusal and

record of this Hon’ble Tribunal, and same may kindly be taken on

record.

DEPONENT
VERIFICATION

I, the above-named deponent, declare the contents of the present
affidavit are true and correct to the best of my knowledge based upon the
documents and records available in the office and nothing material has

been concealed therefrom.

Veritied at New Delhi on thls Mcéy 02 R/@ , 2026.

ATTE D DEPONENT

EubLIC
oW OF NeT OF DELH

Appoini’acl by
11 CovtofNCT of Delhi |
\ “}v\; Reg.No.010/06 /1.
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2/2026/CMC 8 DPCC MR s ANNEXURE-1 (COLLY)
8.

NI\
@ — ; DE LJUTION CONTROL COMMITTEE
i gE—— ! DEPARTMENT OF MRONMENT (GOVT. OF.NCT, OF DELHI)
| W 4" & 5" FLOOR ISBT BUILDING KASHMERE GATE DELHI-6
visit us at : http;//dpc¢c.delhigovt.nic.in

Inspection Report

1. Name & Address of the Urﬁt

2. Owner/ Partner’s Name & Contact
: Detai_ls(Phone & E-mail) . .
3. . Date of Inspection ' : : .0 1/ 0 5f7'0 2 s
4, Name & Designation of the Persons p 356\‘ ....... P, .’ : '. ( LS gn. ) .
contacted at the industry » c SN X y

5. Kind of Industry

6. Product & Capacity

7. ' Main Raw Materials -

YSMNo - - ETPInstalled: YesiNo

8. Water Polluting

9. AirPollution YesNG - ECS Installed : YesNo N}
10.  Details of Stack Height (Above GL.).....7o.... (Above RL).. ...
(Furnace/Boilers/Others) oo _ '

11, Typéof-FuelUsed ' : ﬂl‘;’&*\b‘:\a‘\’( .............. R

12, A. Source of Water Supply DJB/NDMC/DSIIDC/Borewell/Tankers/Others -

B. Effluent Discharge (a) Domestic/ Trade Effluent

(b) Unit connected to Conveyancé System:-¥esz:ljo’

SN Lenascaea S

13.  Status of Consent {If Any}
No.. ..Capacity.... ... ustic: Yes/No

14.  D.G. Set(s) {if Any}

' ieieries (Above G.L)......(Above RL)
15.  Plot Area ngv\‘rh ..............................
16.  Labour 105 s st S A evrrenarnensedsesianane

Machinery : MW«—D\ ...................

17.

.........................................................

File No. DPCC/(10)(10)/(51)/Leg-25 (Computer No. 302073)
Generated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER,” DELHI POLLUTION CONTROL COMMITTEE on 21/05/2
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W o | '
18.  Detail of Power Connection : . V\M‘%ﬁx | 7 e %7102 ol F23)
19. Whether Unit found in Operation : : Yc;/No

20.  Status of Rogistration under Plastic S W ST,
Waste Management Rules, 2016

. P
21. Whether Generating Hazardous Waste Yes/No
22. ils about Hazardous Waste

(@  Status of Authorization {if :
any} N XS

(b)  Display Board Provided * : Yes/NG

(¢)  Whether Hazardous Waste . - YesNo
is stored in Leak proof .
container _ :

. (d)  Whether container marked with : Yes/NG -

specified label :

(¢)  Whether container stored kept  : Yes/No—~
in an isolated area

()  Whether Hazardous Waste is : . Yes/No—
being stored on pucca floor &
in covered area - :

(g) Whether date on which storage : Yes/No—
began indicated on each
container

(h)  Whether daily record of : Yes/No
Hazardous Waste maintained in ‘
Form-3

(i) Category of Hazardous : = M ‘ \/\90)41 D:‘-‘\
Waste as per the Schedules % (adter LWasde .
LI and III of these rules ’

()  Authorized mode of disposal’

or recycling or utilization or
co-processing etc.

®  Quanty (Ton/Annum)
Remarks(lfAny)
Sherotioined ovchiuihy { soudd
wﬁ*wﬁ@wmqlwfg:@ﬁ:ww }ow_q% j
@ No E‘l’?«f-w»\o\ \Aa
& No Wmuq’&ﬁw?"\w elogen yadl

signatures, Name &
2 officials.

ré:ﬁf inspecting

(51)/1pg-25 (Computer No. 302073)
eeraj Kaushish(Assistant Law Officer), ASST LAW OFFICER, DELHI POLLUTION CONTROL COMMI

File No. DPCCv (1
Generated from O
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ANNEXURE-2
By Speed Post/ By E-Mail 2 |
@ 75 MOST URGENT/NGT MATTER 3
— ) DELHI POLLUTION CONTROL COMMITTEE
DPCC | DEPARTMENT OF ENVIRONMENT, (GOVT. OF ~crorpechn | I_'FE
S 3rd FLOOR, Block 1, DMRC IT Park, Shastri Park, DELHI-110053 ./ l
NF” visit us at : http:/'dpec.delhigovt.nic.in \‘,‘/
E-Mail ID; teameme 7dpcc@gmail.com |
F. No. DPCC/CMC-VII/OA-563/2025/NGT/E-302073/2026 / 329-4| Dated: 17.2-2€
To.

The Commissioner (MCD),
4th Floor, Dr. SPM Civic Centre,
Minto Road, Delhi — 110002,

Sub.: charding‘ request to take necessary action w.r.t. orders passed by Hon’ble NGT in_O.A. No.
523/2025 in the matter of “Mohammed Faris Vs. Govt. of N.C.T. of Delhi & Ors.” dated |

Sir,

This has reference to the order dated 14.11.2025 passed by Hon’ble National Green Tribunal in Original
Application No. 563/2025 in the matter of “Mohammed Faris Vs. Govt, of N.C.T. of Delhi & Ors.” (copy
enclosed) wherein DPCC was directed o consider the compliant of the applicant and get the ground
;Jeriﬁcalion done and if there is any violation, take appropriate remedial and punitive action in accordance with
aw.

As per order dated 14.11.2025, the Hon'ble NGT has issued following directions as reproduced below:

1. In this original application, the Applicant has made a grievance against the Respondent No. 2 that il is
wnauthorisedly operating motor vehicle garage/auto workshop and washing cenire in a densely
populated residential area at T- ~353, Ground Floor, Ahata Kidara, Idgah Road, Delhi - 110006.

2. The Applicant also alleges that the Respondent No. 2 is routinely burning iyres, spilling battery acids,
conducting unregulated engine repairs and doing excessive vehicle washing leading to toxic emissions,
discharge of vils and sludge on public roads and causing air, water and noise pollution.

The allegation which is made by the Applicant needs verification at the ground level....
4 In the circumstances of the case, we dispose of the OA directing the Respondent No. 4-DPCC 1o duly

consider the complaint of the Applicant, get the ground verification done and if there is any violation,
take appropriate remedial and punitive action in accordance with law...

In response of the above, an inspection of the aforesaid alleged unit/ workshop was carried out by the
DPCC officials on 02.03.2026 to verify the facts & figures, and following observations were made during

aforesaid inspection:

o Unit found operational and engaged in the activity of 02-Wheeler Servicing & Repairing Workshop
with Washing in residential/ non-conforming area.

« Unit does not have valid consent from DPCC.

e No ETP found installed, and wastewater is being discharged in public sewer without any treatment.

e Unit found violating HWM Rules, 2016.

Copy of inspection report and geo-tagged & time-stamped photographs taken during the said inspection
are enclosed herewith this letter.

The complaint is being forwarded for necessary action at your end in pursuance of orders dated
07.05.2004 passed by Hon’ble Supreme Court in the matter regarding “Shifting of Industries from non-
conforming/ residential areas”. In the order dated 07.05.2004; Hon’ble Supreme Court directed that all

industrial units operating in non-conforming/ residential areas of the Delhi in violation of Master Plan of Delhi
have to be closed down/ shifted.

In the meetings held on 08.12.2010, 14.07.2011, 09.12.2011& 05.06.2015 in the office of Chief
Secretary Delhi for implementation of above order it has been decided that action on industries operating in
non-conforming areas and violating Master Plan of Delhi will be taken under the Delhi Development Act by
DDA in development areas and MCD in other areas. Please also refer directions issued vide F.No-
DPCC/10/(06)/05/2012/7922-7949 dated 05.01.2023 from office of Chief Secretary that for closure of
industries in non-conforming areas including disconnection of electricity and water supply, the implementing
agencies are DMCs Industries department, DISCOMs and DJB.

P.T.O.

File No. DPCC/(10)(10)/(51)/Leg-25 (Computer No. 302073)
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DPCC acts under the provisions of Environmental 1aws only on legal units, duly explained and agreed
in the said meetings. In view of above, you are requested to take necessary action at your end & submit the
complianee report/ ATR in this office at the earliest.,

This may be treated as most urgent, being time bound & the Hon'ble NGT matter.

This issues with the approval of the Competent Authority, Delhi Pollution Control Committee,

Yours sincerely,

Sr. Environmental Engineer,
CMC-VIII

Encl.: As above

Copy to: -

1. Sh. Dinesh Jindal, In-charge, Legal Cell, DPCC.
2. Master File, CMC-VIII.

| File No. DPCC/(10)(10)/(51)/Leg-25 (Computer No. 302073)
Generated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMIT
vy :
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7 7 By Speed Post
Most Urgent/NGT Matter

— DELHI POLLUTION CONTROL COMMITTEE

DPCC | DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) . ;“'; l.lFE
==———| 3rd FLOOR, Block 1, DMRC IT Park, Shastri Park, DELHI-110053 N\ /
“\=’,. visit us at : https://dpcc.delhi.gov.in/ ' \

E-Mail ID: teameme8dpcc@gmail.com
F. No. DPCC/CMC-VIIV (10)(10)/(51)/Leg-2/NGT/E- 302073/2025 [204- 506 Dated: 1s /05 2024
To,

M/s Fardeen Auto Workshop,

T-353, Ground Floor, Ahata Kidara, Idgah Road,
Delhi - 110006

Subject: Show Cause Notice for Environmental Damages Compensation-reg.

Ref: The Hon'ble NGT order dated 06.05.2026 in EA No. 32/2026 of OA No. 563/2025 titled
as “Mohammed Faris Vs. GNCTD & Ors”

And whereas, you M/s Fardeen Auto Workshop, T-353, Ground Floor, Ahata Kidara, Idgah Road,
Delhi — 110006 (hereinafter referred as the addressee) is engaged in the activity of 02-Wheeler Service
& Repairing Workshop with Washing in residential/ non-conforming area.

And whereas, in compliance of the directions received in the Hon'ble NGT order dated 14.11.2025
in OA No. 563/2025 titled as “Mohammed Faris Vs. GNCTD & Ors”, an inspection of your unit was

conducted by the officials of DPCC on 02.03.2026 and the observations/deficiencies found during
inspection are as follows:

I. Unit found operational and engaged in the activity of 02-Wheeler Service & Repairing Workshop
with Washing in residential/ non-conforming area.

Unit does not have valid consents from DPCC.

No ETP found installed, and wastewater is being discharged in public sewer without any
treatment.

4. Unit found violating HWM Rules, 2016.

(U5 T 8]

And whereas, as per records you (the addressee unit) are operating the unit in non-conforming area
without having a valid Consent to Establish/ Consent to Operate from DPCC and in violations of the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 as amended to date.

And whereas, your activity falls under Orange category & in view of office order No.-
DPCC/RDPC/EC/2022/3522-3530 dated 30.03.2022 regarding Environmental Compensation (EC), you
are liable to pay EC of Rs. 12.25 Lacs (Rs. Twelve Lacs and Twenty Five Thousand only) in the
form of DD in favour of “Delhi Pollution Control Committee”.

And whereas, EC for orange category unit generating hazardous waste & operational without .Vahd
DPCC consents (EC amount will be doubled) in Residential Non-Conforming Area, came out to be:

"EC=1(Rs. 375 (orange category) x 2 (without consents) x 1.5 (non-conforming area)) (Rs. 1 Lac for
violating HWM Rules, 2016)] = Rs. 12.25 Lacs (Rs. Twelve Lacs and Twenty Five Thousand only).

*
Please, refer DPCC office order dated 30.03.2022 (available on DPCC website).

as 1o why Environmental
C

And wh
nd whereas, the Addressee ig hereby 4 only) should not
Thousan

Compensation (EC)
be imposed on you.

f called upon to Show Caus
OF Rs. 12.25 Lacs (Rs. Twelve Lacs and Twenty Five

1 P.T.O.

File No. DPCC/(10)(10)/(51)/Leg-25 (Computer No. 302073)
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Your reply (if any) should reach this office within 15 days from the date of issue of this notice. In
case of failure, it will be presumed that you have nothing to say in this regard and the aforementioned
Environmental Compensation (EC) shall be imposed.

This is being issued after approval from Competent Authority, Delhi Pollution Control Committee.

T
@r. Siddhartha Gautam)

Sr. Environmental Engineer, CMC-VIII
Copy to:

1. The Commissioner (MCD), 4th Floor, Dr. SPM Civic Centre, Minto Road, Delhi —
110002-[MCD already has been requested on 13.03.2026 vide letter no. DPCC/CMC-VIII/OA-
563/2025/NGT/E-302073/2026/39-41, for necessary action as the unit is operating in non-
conforming area/ residential area.]

2. Master File, CMC-VIII.

File No. DPCC/(10)(10)/(51)/Leg-25 (Computer No. 302073)
Generated from eOffice by Dheeraj Kaushish, Dheeraj Kaushish(Assistant Law Officer), ASST. LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 21/05/2026 03:09 PM
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2 PIL :
After Notlce

SUPREME COURT OF INDIA
" RECORD OF-PROCEEDINGS

= 45569

iC._hGTT/195
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M C Mehta
V8.

Union of India & Urs.

(for directiona)

Date:

_In w.p.(2)

ce.Petlitionur

s s s Respondents

15.12.95 This matter was called on for hearing

!: o : today.

Sy et

CCRAM:

For the Petitioner:

w

For Respondents:

For CPCB s
For LPCC H
b
[ For

M/s. Birla Textileas

For M/s. SIEL ¥

ks

&
vy

S

M3, .H Wahi,

L8

we #

HON'HLE MR JUSTICE KULDIP SIVGH
HON'EBELE MR, JUSTICE 3 SAGHIR AMMAD

M. MC Mehta,
Patitioner in person.
Ms. Seema Midha, adv.

A

Mr., Ranjit Kumar, adv.

M. Vijay Panjwani, adv.

Mr. -Swarad Kaushal, Sr. Adv.
Mr. Sanjeev K Pabbi adv.
adv.

Mr, Altaf Ahmad,
Ms., Sushma Suri,
Mr. ¥ P Mahajan,

ASG
adv.
adv.

Me,
Mr.

F Nariman, Sr. Adv.

H
Mr., J

R

b |

S

N Salve, Sr. Adv.

B Dadachenji, adv.
Mr. N Karanjawala, adv.
Mr. ‘Sukumaran, adv.
Mr, P K Mullick, adv.

Mra. Manik Karanjawala, adv.

Mr. Anil B Diwan, Sr.
Mr. Ravinder Nara in,
Mr. Sumeet Kachawaha,
Me, 8 Sukumaran, adv.
Ms. Punlita Singh, adv.

ki

Adv.
adv.
adv.
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For M/s. 38BM g
& DCM Stk
Mills

For Delnhi ¢
; Factory Ownars
: . - Fadn,

For Workmen H

; ! For M/s. British:
; e Motor CO.

For Datergent i
U, Asgon,

Mc.

G

Gopal Subramanism, Sr. Adv.
Ramji Srinivasan, adv, .
Jayant Bhushan, adv, 2
JB Dadachanji, ady.

e
qb’

8 Sikumaran, adv.Mr;ﬁ.H.Jéd,adva_

M/s. JBD

A M Singhvi, Sr. Alv.
3 Sukumaran, adv.
Ramesh Babu, adv.

Rajinder Sachar, Sr. Adv.

.Sanjay Parikh, adv.

‘AB Rohtagi, Sr, Adv.

“Ranbir Yadav, adv. -

V Krismamurthy, ady. . -
DD Thakur, Sp. Adv. o
KV Venkatargmaes—ady, == -

D Coburdhan, adv. £
:31dharth Luthra, adv,

. C3 Ashri, adv.

Minakshi Vij, adv.

. Maenakshi Arora, adv,

I8 Goyal, adv.
. Indu Malhotra, adv.

Rachna Gupta, adv.

- Aghok K Srivastava, adv.

K 8 Bindrﬂp Sr. Adv,
R 8 So0dhi, adv.

R Saridharan, adv.

Shanti Bhushan, Sr. Ady,
Prashant Bhushan, adv.

V B Saharya, adv.
D N Goburdhan, ady.

- R B Misra, adv.

R K Maheshwari, adv.
Viant Maheshwari, adv.
R S Surg, hdv-

Kallash Vasdev, adv.

mm.mun.&mu.mw.
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the following Q R_DE R

Item 'B°

OFF1CE REPORT DT, 12-12-95

_—

Item 0 pdrivgr - ; - ] .

Pursuant to this Gourt®s order dpted
September 14, 1995 gnd November 21, 199%, we have

heard Mr, Panjwani, lenrned counsel for the Central

'Pollution Contyol Board and othor lenrned rounnel

representing tha industries,

The learned counsel hnve raiaed variaul

obj ections Xixe ﬂuch o8 the ?%du!lrlel hate beon

A

wronuly Bhown in the non- coq;ormlng areas, tho

cntegorieu of the 1ndustriea i8 not correct .and

- - Y
- -~

they are not even locnted 1u the urban preas. All

the objeotions mpy be flledlherora the Central

Pollution Control Board within one neek from today.
The Board ehall decide these objections pnd file
a report to thia Court hefore danuary 1o, 1996,

List the matter on 10.1,96."

Pursuant to this Court's order dated
September &8, 1993, Suptamer 20, 1995 and November
21, 1995, Mr. Virender Sidﬁh, Secretary, Department
of Induntrjen 18 present rﬁ Court. We are satirfried
with the explanation offercd by him., Mr. Virender Singh
Further alates that under }ho instructions imgued

by the Central Government the Industiies Dapartment
of NCT, Delhi registers 1ihe fndustries without

ineisting on the nu-ohjectinnbmdrtlricnto from the

UPON hearing counsal the Court made /gj%(




Kl
I

B e e g e P

TR

i.
i

e o e

Wo direct the Industries

—

Pollution Control Committee.
o R

Department, NGI, Delhi Adminlﬂtrntlon nnt to regletoer

B

any Ilndustry quB#ﬁ Lha cunsuut {no-objectlan cPrt1f|(|14‘
unitor law has been rurnighed by the Delhi £ollutivn
Control Committse even in respect of the industries
in the conforming arens. Mr. Virender Singh further

stntea that no further registration 18 being granted
to any industry in non~conforming nrens in Delhi/
rt doted

New Delhi in terms of lhe orders of this Cow

November 30, 1995, :

100 &= T
APDST
n ey - -

Item ‘GC°

-

Pursunnt to this Colrt's order dnted
November 13, 1993, Mr. K J Alphons has placed on
rdcord.the proposed schems regarding utilisation
of land which would bo;availnbln in Lhe event of

e~location of the hazhrdou!/noxlous/lurgc Bcanl @

induatries from Delhi, The scheme has been discussed

with learned gounsel prearinq for various induztriem,
We are Of the view that it would be useful for the
representatives of the industries to have discussion

with the Committee which im to finally examine the

proposed nchema. Mre P € Jain, Additional Commissioner

DDA who 18 praaent in the Court has explpoined to usem

vyarious afpects of the scheme.., He 18 agreeamble to

the proposal that 8/10 representatives of the
Lnduniriel af may place the suquautionu/objectlonl

of the industries to the proposed mcheme before the

Commitiee. Theo repreaenintivel of the 1nduqtr1a-'

B



)

)

Men
”
(T2
g

tien suggestions bofore Mr. Jaln

may file their wrl
within one week from today. Thereafter, Mr. Jain will
{nfoym .them nbout the date when the C&nmitleo 18
1ikely to meet., 1l would be denirnble that Lhe

In any

the end of this yenr.

Committee meets baefore
e 10th Jnnuary,

ing must take.place befor

the meet

¢nf@,
n liated for

1996 because all thebe mat ters have b ao
n that date. In mDY ¢ase, Mr. Jaln

final henring o
will inform the reprosentatives about the date of the
. &
neetiny before 23th December 1995,
S .
B.G‘Juin,ﬂpr‘iu present in
rd .

we reyuest Mr.
Gourt to nqsiﬂtq&h@_ﬁoytrgf‘Pollution Control Boa
in deciding the objeotioni.

uthhLi»%-

(Kanehan Juin)lq\l_
Court Master
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e R By SIS . o pE L e T
No. DPCc/anns, SFI7ET Date: z,a/cf:.- A

H\/!PLEMENTATPON OF HON‘By: SUPREVIE COURT AND HON'BLE GREEN TRIBUN AL ORDER:
WITH REGARD To CLOSURE gF POLLITING LINITS 1y RESIDENTIAYL /NGN-Csf)ﬂ‘\ré'z{‘?ﬁ\“\,;’iﬁl\!tl?

Thy Megting
of Dsfhi. Lisp of participants js ancloseq hisrewith qe Annexurp.,

1. Secretary (Envircmmerr[) briefed th.. Chief Seeret

Foliowing are the record f discussions.

||
ANNEXURE-5 32

84 Z

s | '

DELHE B Luyyoopyg SONMIROL COM T } / et 3}

DEPARTIVENT (o ENVIRONMER, GOVY. OF N.C T ap e TR I i
6™ v CVLG, pELy SECRETARIAT, nEW DHEL He ‘

f: F.:..fmf._dZH:I.MEE..SEEE\"EJ-A-R-M,—_a!jﬁm'd‘l---R«EGa!-‘uR-B‘I‘f\I GEEERYE oo

: ﬂ.R'EAS-OF-DELE-H HELD O 05.06.2015 AT-11.00 A

B wWas held ap ('}5.06,2015 une i he r.'lx.?lfr'n‘n;nns.hip of Chiaf .‘Jr:-cr(-el:a.r-y;'x, ETRIVI I ML

Y 01 he ‘I’Dllowjng Pairts:-

OPCC s taking action ARAINSE [y Gy far violation OF (he RrOvision ol ey L Au, Ay
Act ang Envimnment (!-‘rotetl::m-a) Act el I-'fufe_s Made thepg uncler iy REITTNCHNY
inclustriz) aAreds as per Master pl: of Delhi,

In the meeling of Chjo .SEecr't‘zL‘;--i‘y_. Govt, f MCT of Delhi hepg Qe e e wgn T
implemeanp tation of Orders of Hureple 5 Upreme Cogrt datec L'J?.DS.BE’H,J:E, it e gy
beer decidad that actian O inclustrias aperating i Naon-Cep
violating Master plan of Delhi will be takep Under the Defhi Develo e ACE Dy
Defhi Developmeng Althority (DDA) iy Dt-?\feh‘_:;ill‘:“w:?‘lIf Areas g ML)
Corporation of Delhj (MCD) i 4l Other greas, L'.‘omm:'ssfoner of ndustrips, i warking
85 8 nodg) officer behaif gt e Supreme Court '\/]EJI'Ift(_'JI'iH[:’, Cr;'u‘:'wni:"rmﬂ, a,
Constituteg by the Hon'hie SUEe ot of lnelia iny thi Dreter dateg 07.G% 200

ormin Earaag g

e e

Hon'ble ngT vide its ol dated 273 00y, Tt e cage oF M NOj Mishra (4 S Sy

W0ty in whose Jurisclicgiag, ‘il iy
falls slyalf lorthwitl issup natice fuoy campleta . chibitien of Carrying
aLtivity which Hischarge effluert in e FEsidential areg 5.

Of 2013) has directa that rhe COnCArned gy

el s iusting)

N pursuance pf order of NGT ¢ be 27.3.2008, the action for closyra
industries i nm‘:vconibrming [resiclenitia) RIEAS shall be faker Iy CONCErRE
althoritips iy wiinge jL!I’iS(‘IIC'I'iI_'lI"I SUCT firea fa))e fueh as Mcp and the D .
have Fespansibifityg 1o mplenieng ), < builclivg bye-lawy 4¢ ajjplicﬂhlﬁ.

of Wt oz,

e,

The concernee autharity iy Wwhge beisdiction syeps areas fally wggy SELUD o pasiag)
cell heacdeg by senjor afficers wighy, their departman; e deal witp Al repod
Complair s forwardeag by the ppe DOt ingdy, Lries Operating mmLx'{f'}r,‘ri'l’zt't’h“\f i
non~cmrli"orming Anel resicanjy) Areas in Delhj ACLION Taken Repore by
ABENCIES shal) e SENt to COY, whiich . g nudal AEENCY Lo ey Pile the s

Ll




85

f) While dealing with such complaiily, |1
whether similar units are aieratiig
joint inspection may be caried i whick representatives of inclustrias
DPCC, MCD/ DDA he dsiocinted and joinl inspactian team shall rece

be talken. Such inspections shali ho

DDA,

ard owning agencies may sesl:

) On 04.06.2015 Public Nec ice has been issted by DPCC in lead

referring the said arders of he Hon'ble Supreme Court dated 07.05.200
h) Letters were issued ta ind astrial Assocations of 22 Redevelopmennt

them to provide list of water polluting industries in thelr respective
area, however, the' Associations have not provicded the
Letter has also heen issued to MCD, DIB, Electricit
aravide list of yser far their

The representatives of three Mnicip
taken against the industrial
residential areas of Dejhi. The position exp

al Corporations of Delhi were askag

a) South Delhi v unicipal Corparation:

y
MNo. of industries Tound operating ' 1154
No. of industrigs sealed/ closed 28
No. of indystries against whe m Show Cause 412
Notice issued far disconnection of elactricity and
water supply,

bl North Calhj Municipal Corporation:

“
No. of industries found ppery ‘ng 3493
No. of indusiries sealed/ clos ucl 5
No. of industries against who 11 Show Cays: 293

Notice issued foi disconnectiyy of electricity anc
Water supply.

¢} East Deihi i) tnicipal Corporsiion: (Figure only Gamdlyi Nagar area):

Mo, of industries found aparaiing 799
No. of industrias sealed/ closod 28
No. of Industries against whom Show Cawuse 117

Notice issued fay disconnecticn of electricity and
water supply.

The Chief Secretary directed Incustries De
applicants for alternativa plots nnder re
allottees have heen given
decided that Industiias Departiment and concernad authority in whase juric

S ';.\' gl
&

— e i

urmui:horizaclly in acljoining areas ar nok |l 1,

mmencl actico )
coordinated [y Janc OWNINE apepm;

NE News p.oery

4

fts!
list of water polluting uis
¥ Distribution Cortipanivg 1o

iervices on Industrial activity in all redevelopriant are 44

units aperating unauthorizedly in non-canforming el
lained by Municipal Corporations

partment to upload {he list of
location scherme, out of which abour 273 00
alterative plots, on s website/ public domsz

Heldd vep o,

Ceparty ey,

i NCOY

Areuy gy 11y

avelopn - en

a5 Lo aciion

i5 88 uneleog

20T W
diction su i
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areas falls, shall nitiate action Against
residential-areas wha have alia
instance and thereafter remam ng
land ewning agencies.

nduserial units operating in non-conlormi

N ancl
1 been allotted alternative plots: by-DSHGC an i

units will also be checked and action shall b take 1 by

4. It was ini’orme‘d by DPCL that hsts of Green and Qrange category of the activ pie,

S

prepared by DPCC are available wn the.wabsite . of DBRC Cowhich.-may-he-rafepps 4 ) S .
'i'dentif\/ the polluting activities by MCD/DDA. Regarding conformity/ permissibilil ¢ of
the various activities Master Plan of Delhi iIs to he referred. Factory Lice:sing
Department of 03 Municipal Corporation: to prepare the list of industrial 1 ity
permitied by them in non-conforming / residential areas on their welbsite,
5. The decisions taken on 08.13 2010 by the then

shifting of impermissible indu:tries from residential / non-canforming areas of Lelhi
were again refterated.

Chiel Secretary regarding clors ey

b. Secretary (Environment) brieied the Chief Se

cretary about constraints of st ¢ iy
Environmeant Department and APCL. The Chief Secretary decided ta hold a sepecate

meeting at his level to take up the issues of sending RRs, creation of posts and fill'; Tl
vacant posts.  The officers of Enviranment/DPCC, Services Department, Fir ee
Department to be invited in the proposed meeting.

Meeting ended with a v e of thanks (o tha Chair. P

T g
L g) a.

VEUanand Jegh
spl. Secretary {Envy,
Mermber Se cretary (DPCe.

To

1. Vice Chairraan, DDA, Vikas Sadan, INA, Mew Delhi,

2. Divigsional Commissioner, Revenue Depariment, Govt. of N.C.T of Delhi, S-Sham jar
Miarg, Delhi-1:100%54,
e
leehSEC|'etar\rucuthDmmissic wer, Indusiries  Dapartment, 18, FE Udyop % oo
Patparganj, Delhi.
4. Secrefary {Environment), Govt. of N.C.T of Delhi, Level, Delhi Sectt,, New Delhi,
5. Commissioner, South Dalhi Municipai Carparation, Civic Centre, Minto Roacd New L M.

A, Commissioner, Narth Delhi Municipal Carporation, 11" Flr.slor, Civic Centre, Mivio © il

New Delhi.

Commissioner, Fast Pelh Wianicipal Corporation, 419, FIE, 418, Udyap S 1l
Patparganj, Dalhi,

o

8. The Chief Executive Officer, De ki Jal Boad, Varunalaya, Phase 1, Karal Gagh, Wesw O iy




i

4.

10. The Managing Directar, Delp; slate

—T1. The Member Secretar\;, Dalhi ]
e

12.The CEQ, psgs Yamuna Power | 4|

14.The CEO, gsEs, Rajdhani Pow «r |1g.

L5. The Dy, Commissioney Unclusu-és), Complaint Ce

16. The Dy, Comn‘n]ssioner, CETP Zranch,

13. The CEO, Tata Power Delh Disrih

e

87 ®

The Commissicmm, Delhi Polic 4, Police Hl-.-:>t!|:|L|ar“ter, MSO Iﬂt,lii(lirlg, Neaw Dalhj

,__
T

H-Bipck, Borm':ia\,f Lifa Building Connaugy, Place, New Delhi,

lation o trol Comm ittea, ISBT, De!hi~1.fL0{JO:'3.
« Shakti kiran .Bu:’lciing, If.'arl-:ardoom,a, Delhi,
Whon Ltd., Hudsgy Lane, Kingsway Camp, Delh

BSES Bhawan, Behind mek Place Bus v ral, ;

Nehry Place, Ney Delhi,

1, Industries Depar‘i:mem:_. Uelyy
419, FIE, Patparganj, Delhi.

Industries Departmem:, Uclyog Sarclan, SR BT

Patparganj, Delhi.
Copy for informatian tg.

1. 05ptn ChiefSecretary, Delhi, Delhi Saecratar

2. PSyp R, Secretary (fndus‘tri(as), New Defhj.

at; New Delpj

3. PStg Secretary (Environmer ), Delhi Secyr, New e,

N CC I ¢

o)

(Kulanane Jos) )

Spl. Secretary (Fry -
Memhar Sacratary (DR

Incustiial g Infrastructyre Carporatiog g, ReLi ST NN

L Sadar,
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CH | ";/"

0,6 OFFICE op g “OMMISSIONER OF ivpigyyps |

AR ‘ GOVT. OF NCT OF DELHI
R Ll ide .+ 419, FIE, PATPARGANJ, UbYog SADAN, DEL Y.
\ Lo '
/ Minutes of the Meeting regarding closurefshifting of impermissiple
_owk™ industries from, v

_sidantinI/non'-nonforming areas of Delhi, held o g
December, 2010 i the office of the Chief Secretary, Delhi.

A preseﬁ;a,ion-;wﬁs___m_ﬁdc by Industries e
. beckground ol the i.-;:‘s_ue‘rup‘cj e statuiory proy
non~c0nforming/impénﬁis’s.’ible'industrie's.

pl?il’.fm.c'_ri_‘;t.h?ghlighting the brief

(]

I810%3 With Yegard 1o closure of

2 Tt was informed hat on the orders of the
Monitoring committee for stoppage of
comprising of following officers:

Hon’ble Supremé- Court 4
illegal industrial.'activities-wgs constituted

‘ . 2) Vice Chairnign .. B_clhi-DevéIapmem Autherity
/) 3) Commissionar of Police — Delhi,
el

4 Commissioner Municipa) Corpo;au‘pn o Delhj,
|52

b Chie'fSecretary,.-(ig_ emmént ofNGT of Dely,

‘ l; ,L/ r 3. Keeping in-view pf.urge;wy,of‘-the-Tﬁélktjér‘-and;_!ﬂ-_gngi;n ;‘imélxmmpliance
5/ e \a" / of orders of Hon'ble Supreme Coyft, Ih.té::'lqulusyigs_'I?nn}ﬁ:z{tzrgent being a.Noda
e Wiy Department for industries- in Delhi -goordinated Implementation. .of directiong
' including closure operation 'vvi_th~cgnggmi:g¢ggpam;ents. :

% 427 Task Groups comprising of ared: SDMs, Tepresentatives from My

/ Ow"" (Factory Liccnsin_g ‘Dapa'mngmj,--'areg:'glpc,trfj;iw DISCOM;s and Delpi Ja] Board

A" were constituted for identification of industrial units and to ensure closure ordays

r 5. Though majority of industries had Closed .:.@owh_g*thei_rﬂ:manufaqmrjng
> ©activities at that “time, some ‘indukt‘riq‘i{uﬁigs have ‘wnawthorizedly syareeq

) v/ functioning at the Same-or some other location in the non-conforming areas,
L : ;

¥ ) 6. Because of legacy of the Task Force comprised earfier, the complaints

nC)- P \l wa Teceived of such unauthorized functionipg of the I'l‘ldUStri(:S are being forwarded o
A g o \\"District Deputy Commissioner for taking action' after verifieation by the Cely
\)&) i .

\

Qo comprising officers of Industries Department who have been deputed to report to
the Divisiona) Commissioner,

/rf 7. . Divisional Commissioner categorically informed that S})Ms ha\fc no
e g w~"" statutory powers for closure of industries and thl(_ey oan take act:or} un.ly if the
U ) DePartmenlngenay'-having statuto_ry powers give their clear directions foz;
N’ : sealing/de-sea| ing of industries. :
&AW
0

- BRTGIRIN
a { @,{LC\? ' ) t”}‘f%"_f__:_;;

\Ur\t'/

i .
-

- - r,
-0
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8. The statutory

Provisions with regard to the closure of industries were
discussed as undep: ' ‘

F urther, .thﬁ.sﬁﬁ
under Delhi Municipal ‘Corporation Act, 1957
functioning withay this license, It is imperative tha MCD i
in consonance with Master Plgy T

b) Closure of Pollutin, Industries
‘ \LNF‘-& .

prevention of hazards tohuman bemgs,va’rlgusﬁnvqunmeptal,l@ws namely The
Environment (Pmtection)"Act; 1986, “The " Air (Prevention and Control of
Po]lution) Act, 1981, The Water (Prevention and Contro) of Pol!utinp) Act, 1974,

4As per The Air (Prevention ’a-rn&.'99““5""'?;if“Bﬁi'lllﬁﬂn).‘&?tﬂ'&&i,.no-mrso'?
A1 National:Gapital, Territory of Delhj
t of Delhi Pallytion Contro] Committee (DPCC),
The industrigl units Operating in the NQ’Fof‘;eﬂ'Elhigaica'cquued to comply with .the
 conditions of consent to.establish/ operate, issued by-the DPCC, Und;:r Section
31{A), the DPCC"has the powers o give directions to Aany persen or’officer g
authority.in writing and such person or officer o uutﬁqrfty is bound to comply
with such directions which include (i) the closure, 'prohnp;;non.g; r;;gglatmmgf any
' for (i Or regulations of electricity, water
industry, operation or process or (11} stopggge olr‘,rg_gula oo oF clecgicty, wter
or an y%the? services. §;5£ig.;la;,:prﬂyis,lpn-gx;g:_ts::.L-Inqf;;-f$¢ﬁti@;:-:§3.;(A_.)npt?::the Water
(Prevenricgl and Control of Pollution) Act, 1974,

Thus, the power. to close and stop industrial activities violating the
H . -
provisions and Environment Laws vests in the DPCC.

9 Secretary(Environment) explained the position thfat though the it;{risdut:‘tmz
of the various environmental ‘Acts in ﬂ}j v;rhfq!e oi; ?ﬁ;lt“ti:)éuin I:x]:dcmi tof?j;%: g:;s
ized | ormed-th ,i *CC
in the authorized industrial areas. He in o1 eyt ’
:?::ym close industries in the non-conformlng freas but to ensurzntf};iltn :;!:;;
industries are not bo]{uting. Thus, theoretically, if an industry in non-c

area ensures by installing ETPs, that the discharge is not polluting, DPCC tannot

take .action. Moreover since all the fndust'r'ies in "“‘-f“"“ﬂf‘f‘-ﬁi"tﬁ a;sl:as :;Z
re uired to be closed Ry the statutory authority implementing the t..as e; i 2.:';
pngme responsibﬂity of closure lies with-the Master Plan implementing a y.

< Do




10 The issye of those industrial clusters which have been notifieq as the areq
folr redevelopmen g per MPD-202] wag also discussed and j¢ was decided thag
th:s should be examipeq Separately so that 5 finality in this regard can be
achieved. o ;

In development areas and MCD in other Bress

b) will also take action as per the DMC Act.

c) CC will take actipn- 8gainst. the polluting industries gg per the
Provisiong of environmerita] 1ays,

d) To identify the non-confonnirig'ihdustrieé/arm the provisions of Mp.
2021 will be followed, - o ;
¢ Commissioner of Industries will submit a Teport in the Hon'blc

,Supx:cmc Court. detailing the dgaisiegg--,!;quni.':in ihis meeting and
seeking directions, if any, ﬁ'om-rther-an?b!g, ApéxiiCourt on future

course.of action after consuiting:thc'an-Déphmnedt.

< Sz
{C. Arvind) ™ |
Joint Commissioner of Industries

No:PAJDI(R)/01/1999-2000/CY Vi 1y b5 Dated: 13" Dec 2010

To Py

L. The Vice Chairman, DDA, INA, Vikas Sadan, New Delhi,
4 Divisional Commissioner, Gowt, of Delhi, 5-Shatn Nath.Marg, Delhi

3. Commissioncr, MCD, Town Hall, Delhj.-
4. Commissioner (Industries), Govt, of Delhi, Udyog Sadan, Delhj
3. Chairman, DPCC, 45" Floor, jSBT Bldg,, Kashmere Gate, Dejp;

Copyto 1, pr, Secy to Chief Minister, Govt, of Delhi, Delhi Sectr., N.Delhi.
' 2. Secy to Min. of Indutries,” Gowt, of Delhi, Delhi Sectt., N.Delhi,
3.08Dto C.8., Gowt, of Delhi, Delhi Sectt,, New Delhi:

S Y
(C.Arvind) <
Joint Commissioner of Industries




ANNEXURE-6
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$~164
* IN THE HIGH COURT OF DELHI AT NEW DELHI
Date of decision: 05" August, 2019

+  W.P.(C) 4349/2017

COURT ON ITS OWN MOTION ... Petitioner
Through  Attendance slip not given

VEersus

GOVT OF NCT OF DELHI & ORS. ... Respondents

Through Ms. Nidhi Raman, Adv. for
respondent no. 1 with Mr. T.P.
Singh, Adv. DC of Industries,
GNCTD
Mr. Nikhil Goel, SPP with Ms.
Naveen Goel and Mr. Dushyant
Sarna, Advs. for CBI
Mr. Prashant Bhardwaj, Proxy
counsel for DERC
Mr. Sumer Sethi and Ms. Dolly
Sharma, Advs. for DLSLA
Mr. Sanjeev Sabharwal,
Standing Counsel with Mr.
Hem Kumar and Mr. Bushra
Waseem, Adv. for North and
South DMC
Mr. Sanjeev Ralli, Mr. Atul
Verma and Ms. Urvi Kohli,
Advs. for respondent no. 5
Mr. Sumeet Pushkarna,
Standing Counsel with Mr.
Devanshu Lahiry, Adv. for
Delhi Jal Board

e
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CORAM:

]

E-

Mrs. Biji Rajesh, Adv. for
EDMC

Mr. Tarveen Singh Nanda,
Standing Counsel and Mr.
Ankur Mishra, Adv. for Delhi
Cantonment Board

Mr. Sudhir Nandrajog, Sr.
Advocate with Mr. Anupam
Varma, Mr. Nikhil Sharma and
Ms. Pallavi Mohan, Adv. for
Tata Power Delhi Distribution
Ltd.

Mr. Anupam Varma, Mr. Nikhil
Sharma and Mr. Aditya Gupta,
Advs. for BYPL

Mr. Dhanesh Relan, Standing
Counsel with  Ms. Gauri
Chaturvedi and Ms. Komal
Snout, Advs. for DDA

Mr. Jasmeet Singh, CGSC for
respondent nos. 10 and 11

HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE C.HARI SHANKAR

ORDER
% 05.08.2019

D.N. PATEL, CHIEF JUSTICE (ORAL)

1. On the basis of a news articles dated 17" May, 2017, under the

heading ‘Is blue the colour of Death in Delhi’s Cancer Colony’

published in The Times of India, New Delhi, edition suo moto

cognizance was taken by this Court, to the effect that whether blue

dye, used for the manufacturing of jeans, is a cause of death.

W.P.(C)4349/2017
This is a digitally signed order.
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2. Pursuant to the aforesaid news item an order was passed by this

Court dated 18™ May, 2017, notices were issued and direction was

given to the CBI to conduct the investigation.

3. We have heard the counsel appearing for the CBI at length, who

has submitted that a detailed investigation has been carried out. A

report is also tendered to this Court by the counsel for CBI in June,

2019 and the same has also been submitted before the Rouse Avenue

Court, New Delhi. The relevant extract of the said report is as under:

W.P.(C)4349/2017
This is a digitally signed order.

The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.

“During investigation, no evidence could
emerged to establish that Factory
Inspector of EDMC who are primarily
responsible for action against illegal
industrial units in non-confirming area of
water due to alleged  jeans
dyeing/washing units also could not be
proved. Evidence could not emerge to
prove that due to illegal jeans
dyeing/washing units under ground water
contaminated which causes cancer.
Further, investigation has revealed that
Cancer is an outcome of a long term
exposure to multiple possible risk factors
like tobacco consumption (in any form),
diet, lifestyle factors, environmental
exposure to carcinogens, some genetic
risk factors, as well as some other factors

which may not be known till date. Itis a

The Order is downloaded from the DHC Server on 21/05/2026 at 15:07:15
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The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.

complex interplay of several of these
factors which might lead to cancer in
some individuals, while some of those
even when exposed to the same factors
may not develop the disease. Hence, in a
given patient of cancer it is difficult to
precisely pin point any single factor for
causation of cancer, one can only
correlate with the possible risk factors
which might have led to causation of
cancer.

Investigation revealed that Factory
Inspector is assigned duties of inspection
of the entire non-conforming area of
Shahdara (North) Zone, for detection of
illegal trades and action thereon.
Factory Inspector used to issue challan
against any specific illegal unit noticed
and direct the user of property to appear
before Ld. Municipal Magistrate on
specific date. Thereafter, Fl reports the
matter to Administrative Office r (Factory
Licensing) and AO (FL) communicate the
same to the Dy. Commissioner of the
concerned Zone for sealing.
Administrative Officer of the General

Branch used to issue show cause notice

The Order is downloaded from the DHC Server on 21/05/2026 at 15:07:15
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and thereafter they used to fix sealing
program. These processes take even 3-4
months also due to which despite the
issuance of challan, owner/operator
continues to operate illegal unit.

Thus, even though the collusion
between the Factory Inspectors and the
private persons who were running illegal
factories could not be established but the
failure to stop these units by taking
prompt legal action as per the DMC Act
has shown the negligence on the part of
the Factory Inspectors who have been
identified namely; S/Shri Alok Kumar,
Devinder Kumar, Brahm Prakash
Madhur, Kamal Kishore Gaur, Lokesh
Chaudhary, Man Mohan, Shri Umesh
Kumar and Shri Sivakumar, Section
Officer (Factory Licensing) for which
departmental action has been
recommended against them to the
Competent Authority.

In view of the above facts and
circumstances, it is most respectfully
prayed that closure report may be

accepted.”

W.P.(C)4349/2017
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4. In view of the aforesaid report filed by the CBI, we see no
reason to continue with the investigation and we see no need to further
monitor the investigation. We are satisfied with the detailed
investigation carried out by the CBI. So far as other issues relating to
non-conforming activities continuing in the area are concerned, which
are referred to in this writ petition and looking into other activities,
which are not in consonance with the permissible uses of the land in
question, we hereby direct the respondents, Delhi Development
Authority, North Delhi Municipal Corporation, East Delhi Municipal
Corporation, South Delhi Municipal Corporation and Delhi Pollution
Control Committee to the effect that if there is any activity going on in
the area which is referred to in the memo of the writ petition, the same
iIs a non-conforming activity, i.e., the activities, which are not in
consonance with the permissible uses of the land. Such activities shall
be brought to an end by the above named respondents in accordance
with the law, rules, regulations and Government policy applicable to
the facts of the present case, after giving an adequate opportunity of
being heard to the concerned effected party. We also direct the Delhi
Pollution Control Committee to bring to the notice of Delhi
Development Authority, North Delhi Municipal Corporation, East
Delhi  Municipal Corporation and South Delhi  Municipal
Corporations, if any industrial units are running their industry in non-
conforming area and causing pollution beyond permissible norms, so
that proper actions can be initiated by these authorities against these

industries to stop such activities in accordance with law.
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5. With these observations, this writ petition is hereby disposed of.

CHIEF JUSTICE

C.HARI SHANKAR, J
AUGUST 05, 2019
r.bararia
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ANNEXURE 7

ITEM NO.301 COUR;|£213 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 4677/1985

M.C. MEHTA Petitioner(s)
VERSUS

UNION OF INDIA & ORS. Respondent(s)

((1) REPORT NO. 149 AND 161 SUBMITTED BY MONITORING COMMITTEE

(2) IA NOS. 51374, 54195 AND 54198/2019 (APPLNS. FOR INTERVENTION,
DIRECTIONS AND STAY ON BEHALF OF RAVINDER PARKASH PUNJ)

(3) IN RE: RELOCATION OF INDUSTRIES IN DELHIPROGRESS REPORT BY THE
MONITORING COMMITTEE APPOINTED BY THIS HON’BLE COURT

(4) I.A. NOS. 60398 AND 60399/2019 (APPLNS. FOR IMPLEADMENT AND
DIRECTIONS ON B/0 MOHAN LAL)

(5) IA NOS. 125628 AND 125635/2019 (APPLNS. FOR INTERVENTION AND
DIRECTIONS ON B/0 AJAY GUPTA)

(6) IA NOS. 125699 AND 125701/2019 (APPLNS. FOR INTERVENTION AND
STAY ON B/0 HARKRISHAN AND ORS.)

(7) IA NOS. 158567 AND 158572/2019 (APPLNS. FOR INTERVENTION AND
STAY ON B/0 PARMANAND KUMAR AND ORS.)

Date : 04-11-2019 This matter was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ARUN MISHRA
HON'BLE MR. JUSTICE DEEPAK GUPTA

Counsel for parties

Mr. Ranjit Kumar, Sr. Advocate (A.C.)
Ms. Anitha Shenoy, Sr. Advocate (A.C.)
Mr. A.D.N. Rao, Advocate (A.C.)

Mr. Rishi Raj Sharma, Adv.

Ms. Srishti Agnihotri, Adv.

Ms. Sanjana Thomas, Adv.

Mr. Nitesh, Adv.

Mr. Tushar Mehta, SG

Mr. A.N.S. Nadkarni, ASG

Mr. D.L. Chidananda, Adv.

Ms. Suhashini Sen, Adv.

Mr. S.S. Rebello,Adv.

Ms. Archana Pathak Dave, Adv.
socptmiveiRajat Nair, Adv.
wMrdRaj Bahadur,Adv.

L2Md. G.S. Makker,Adv.
Mr. Rajesh k. Singh, Adv.
Ms. Anil Katiyar, Advocate
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Jitendra Mohan Sharma, Sr.Adv.
Sunil Kumar, Adv.

Pradeep Kumar Kaushik, Adv.
Pranshu kaushal, Adv.

S.K. Chaturvedi, Adv.

Rajiv Mangla, Advocate

Sanjiv Sen,Sr.Adv.
Praveen Swarup,Adv.
harsha Peechara, Adv.
Sayan Ray, Adv.

Soumo Palit,Adv.
Suvesh Kumar, Adv.

D.N. Goburdhun, Advocate
Alok Gupta,Adv.
Nipun Sharma, Adv.

Petitioner-In-Person

Mr.
Ms.
Mr.
Mr.
Mr.
Ms.
Mr.
Ms.
Mr.
Mr.
Mr.

Mr.
Ms.

Mr.
Ms.

Mr.
Ms.
Ms.
Ms.

*

For Ms. Smita Maan, Adv.

B.V. Balram Das, Advocate

Garima Prashad, Advocate

G.S. Oberoi,Adv.

Mohit Kumar Bansal, Adv.

Sanjay Jain, Advocate

Deeplaxmi S. Matwankar, Advocate
Shishir Pinaki, Advocate

Roohina Dua, Adv.

Chaitanya Madan, Adv.

Naveen Kumar, Adv.

Vijay Panjwani, Adv.

Sumant De, Adv.
Prerna Mehta, Adv.

Nishant Kumar, Adv.
Maya Mukherjee, Adv.

Chirag M. Shroff, Adv.
Mahima C. Shroff,Adv.
Yashika Verma, Adv.
Riya Thomas, Adv.

(Appearance slip not given)
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UPON hearing the coqug¥3ihe Court made the following
ORDER

(1) REPORT NO. 149 AND 161 SUBMITTED BY MONITORING COMMITTEE

As prayed for, three weeks’ time is granted to the Monitoring
Committee to file response.

Report No.161 is, accordingly, disposed of.

(2) IA NOS. 51374, 54195 AND 54198/2019 (APPLNS. FOR INTERVENTION,
DIRECTIONS AND STAY ON BEHALF OF RAVINDER PARKASH PUNJ)

We have considered the objections and the report. We find the
report to be absolutely correct and it must be scrupulous followed
by the owner.

In case of any violation, let it be reported to this Court to
take stringent actions against the owner, whether he can use the
building in violation of order. In case of any violation of the
order of Monitoring Committee is committed the same to be viewed
seriously.

Application for directions 1is dismissed and the other

applications are disposed of.

(3) IN RE: RELOCATION OF INDUSTRIES IN DELHI PROGRESS REPORT BY THE
MONITORING COMMITTEE APPOINTED BY THIS HON'BLE COURT

The compliance report filed on behalf of the Government of NCT
of Delhi is considered. It has been pointed out that out of 92
industrial units of step 2 which were found to be running
illegally, 30 units have been sealed and 11 units are operating in
the industrial clusters. SDMC has also informed that remaining 49
premises are vacant/shops/under construction. And there is some
contradiction with respect to the previous status report furnished
by the SDMC on the status of 49 units. The Government of NCT of
Delhi has directed the SDMC to recheck and verify and provide the
actual state of affairs regarding these 49 units/premises. After

closing down the units, the use of the premises is being ensured in
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accordance with the provisionl(gélthe MPD-2021 by the respective
municipal bodies. Direction has been issued to the Zonal Deputy
Commissioners to keep strict vigil on such premises so that they
should not be re-used for any illegal purpose.

The state of affairs projected in paragraph 5 and 6 cannot be
said to be proper. Let a clear affidavit be filed with respect to
the closing of the industrial units which are objectionable and we
saddle the responsibility of compliance of the order upon the
respective Zonal Deputy Commissioners of the Municipal
Corporations. They shall be personally liable, in case any any
industrial unit 1is found to be running, not only in the law of
torts but also for violating the order passed by this Court and
they shall be liable to be proceeded with under the Contempt of
Court Act. 1In case any unit is found to be running in violation of
the Court’s order in future.

Let respective Zonal Deputy Commissioners of the Municipal
Corporations file the affidavits as to the state of affairs within
the area which falls in their respective zones of the Municipal
Corporation concerned. Let a better affidavit be filed by SDMC
also. Let the Zonal Deputy Commissioners and SDMC also take the
steps and furnish a report directly to this Court in addition to
the Government of NCT of Delhi of doing the needful within fifteen
days from today.

List for further hearing on 25.11.2019.

(4) I.A. NOS. 60398 AND 60399/2019 (APPLNS. FOR IMPLEADMENT AND
DIRECTIONS ON B/0 MOHAN LAL)

(5) IA NOS. 125628 AND 125635/2019 (APPLNS. FOR INTERVENTION AND
DIRECTIONS ON B/0 AJAY GUPTA)

(6) IA NOS. 125699 AND 125701/20619 (APPLNS. FOR INTERVENTION AND
STAY ON B/0 HARKRISHAN AND ORS.)

(7) IA NOS. 158567 AND 158572/2019 (APPLNS. FOR INTERVENTION AND
STAY ON B/0 PARMANAND KUMAR AND ORS.)

Issue notice.
Let reply be filed by the concerned departments within a
period of three weeks from today.

List thereafter.
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53
Let a copy of these appliLglgins be furnished to the Standing

Counsel appearing for the respective departments.

IN RE: Kant Enclave (Disposed of)

It is pointed out by Mr. Ranjit Kumar, learned Amicus Curiae
that there are certain complaints/letters have been received by him
that the amount has not been paid in terms of the order passed by
this Court.

Let the State of Haryana look into the matter and submit
before this Court how many persons are left to be paid and the
reasons for not making the payment.

Let an appropriate affidavit be filed within four weeks.

List thereafter.

The FDRs be renewed for a period of one year.

I.A. NOS.130216 & 130219 of 2019

These applications were mentioned for listing.
List after two weeks.

(NARENDRA PRASAD) (PRADEEP KUMAR)
COURT MASTER COURT MASTER
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